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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

Original Application No. 60/2024/EZ
(Earlier Original Application No. 157/2024/PB)

News item titled “Jamshedpur Border Area Mining
Department Action-Kapali Ke Gauri Balu Ghat Par
Khanan Vibhag Ka Chhapa Balu Lade Tractor Samet
Anya Samaan Jabt” appearing in Sharp Bharat dated

09.01.2024 . Applicant (s)
Versus

Jharkhand Pollution Control Board & Ors
............... Respondent (s)

INDEX |
S. N. Particulars Page
No.
1. Affidavit of the Respondent 02:%)?
No. — Q1, Jharkhand State

Pollution Control Board
2. Annexure - A: True copy of the |pg—09

Letter No. B-1011 dated
19/04/2024.

3. Annexure — B: True copy of the | |[0— 44
Letter No. 490 dated
09/05/2024.

Filed by: -

Kumar Anurag Singh
Advocate
Jharkhand State Pollution Control Board
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BEFORE THE NATIONAL GREEN TRIBUNAL,‘KOLKATA

Original Application No. 60/2024/EZ
(Earlier Original Application No. 157/2024/PB)

News item titled “Jamshedpur Border Area Mining
Department Action-Kapali Ke Gauri Balu Ghat Par

Khanan Vibhag Ka Chhapa Balu Lade Tractor Samet

Anya Samaan Jabt” appearing in Sharp Bharat dated
09.01.2024 e Applicant(s)

Versus

Jharkhand Pollution Control Board .& Ors
............... Respondent (s)

’Affidavit of the Respondent No. - 01, Jharkhand

State Pollution Control Board (JSPCB).

I, Kamlakant Pathak, S/o of Jitbahan Pathak presently
posted as the Section Head, Dumka Region, JSPCB and am
duly competent to swear this affidavit and do here by

solemnly state and affirm as follows: -

1.That, at present, I am working and posted as the
Section Head, Dumka Region, JSPCB and as such, I am

’@wagl acquainted with all the facts and c1rcumstances

I

@Js CEES

'.-fi \ /H\
RANCHI 1\%

] &

[ *

£/



N AS B
- ‘ 4

24

2 .That, I have gone through the order dated 02/04/2024

passed by the Hon’ble National Green Tribunal, Eastern
zone Bench, Kolkata and have understood the contents

therein.

.That, I am duly authorized to swear this affidavit.

Further, it is stated that I have gone through the

relevant files and records in the present case.

.That, the Eastern Zone Bench of Hon’ble NGT on

02/04/2024 was pleased to grant three weeks’ time for
filing additional affidavit bringing on record the

Inspection Report.

.That, it is humbly stated and submitted that in view

of the above the JSPCB vide its Ref. No. B = 1011
dated 19/04/2024 had nominated Sri Ram Pravesh Kumar,
Regional Officer, JSPCB Regional Office = GCun =
Laboratory, Jamshedpur as the Nodal Officer on behalf
of the JSPCB to look into the matter and has further

directed the Deputy Commissioner - Cum - Chairman,

District Task Force (Mining), Saraikela - Kharsawan
and the District Mining Officer (DMO) - Cum - Member

eretary, District Task Force (Mining), Saraikela -
T ) /
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Kharsawan to jointly inspect the Site in gquestion and

submit the Inspection Report with photographs.

Photocopy of the Ref. No. B
- 1011 dated 19/04/2024 1is
enclosed and marked herewith

as Annexure — ‘A’.

6.That, it is humbly stated and submitted that the Site
in question was inspected on 06/05/2024 and 07/05/2024
by Shri Sanjay Kumar Das, Additional Deputy
Commissioner, Saraikela Kharsawan, Shri Jyoti Shankar
Satapathy, D.M.O. and Sri Ram Pravesh Kumar, Regional
Officer, Jharkhand State Pollution Control Board,
Jamshedpur. The Inspection Report of the same has been
submitted vide his letter no. 490 dated 09/05/2024.
The observations and Recommendations of the Inspection

Team is reproduced below for the sake of brevity: -

“During the inspection following observations were found: -

1. There are signs of illegal mining found at the Ghat as found

during the committee visit on 09.04.2024. However, no active
mining was found during the inspection.

2. At some places small scale mining of the deposited materials
were observed where the mined-out materials may be screened
and collected by the villagers as observed earlier.

<5 \&3<No JCB or excavatlon machlne/HEMM or thezr ev1dences were
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4. Sand deposition at Ghat is sparsely located along the shore
and small-scale illegal mining is being done by local
villagers from the river bed as found by the Committee.

5. Raft (donga) made using plastic/tin drum and tin sheets are
used for collection of sand from river bed by locals. 5 such
rafts were found inside the river during the visit apart
from earlier destroyed rafts.

6. Five (05) numbers of boats were confiscated and destroyed
on 07.05.2024.

7. Sand was observed over few rafts made using plastic drum and
tin sheets on the river at the banks which indicates recent
activity.

8. Two new sand stock heap was found at the river bank which
also indicates recent activity.

9. Two roads which approach the Gauri Ghat kutcha had been
blocked using trenches but attempt has been done to fill the
trenches and to use these roads for transportation.

10.Earlier, Sri Amit Kumar Shriwatsav along with Kapali Police
Force had conducted surprise Raid on 13.04.2024 and found
people were engaged in illegal mining at a distance of 1.5
km from the Bridge at Gauri Ghat. During the raid they had
confiscated Rafts, Blecha, One Tractor and Five Mobile
phones were found. Rafts were destroyed and the other items
were handed over to local Thana.

11.FIR no. 0068 Dated 13.04.2024 has been registered in Kapali
OP against Unknown in the same matter. (Copy Enclosed)

From the above description it implies that the earlier illegal
mining was being done by locals on moderate scale using manual

labours, zraftse/boznt and tractors as Ffound by committee during
the earlier visit. During the current inspection it is observed
that the quantum of illegal mining has reduced but illegal
mining is still being done by local villagers in small amount.
Therefore regular monitoring by local administration is
required to stop illegal mining in the area.
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Recommendation:

1. Trench should be cut and maintained at appropriate locations

to prevent tractors engaged in transportation.

2. Local Thana should be made responsible for regular
monitoring of such transportation routes where trenches has

been cut to stop movement of tractors into the river ghat.

3. Check posts with CCTVs should be deployed in the area where

there transportation of illegally mined sand is being done.

4. Sign Boards must be placed at suitable places in ghat for

prohibiting illegal sand mining.

5. Unmanned Aerial Vehicles (UAVs) Drones should be used time
to time for monitoring of sand ghats for stopping illegal
mining or unsystematic/unscientific mining being carried
out, identifying and tracing out people involved in illegal
mining.”

Photocopy of Letter No. 490
dated 09/05/2024 1is annexed

and marked as Annexure -— ‘B’.

.That, this Affidavit is filed bonafide and in the

interest of justice.

.That the statement made in forgoing paragraphs are

true to my knowledge in annexure arec true copy of its

original.

DEPONENT
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_ser=  JHARKHAND STATE POLLUTION CONTROL BOARD

P e o
ESae TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
T By Email Hon’ble NGT Matter
Time Bound (Urgent)
Ref. NQ&ID” Date/ﬁloH{%zH
From,

Yatindra Kumar Das,
Member Secretary.

The Deputy Commissioner — cum —

Chairman, District Task Force (Mining),
Saraikela - Kharsawasn.

The District Mining Officer — cum —

Member Secretary, District Task Force (Mining),
Saraikela - Kharsawasn.

Sub: - Compliance of the directions issued by the Hon’ble NGT, EZB, Kolkata in its order
dated 02/04/2024 in O. A. No. 60/2024/EZ in the matter of News item titled “Jamshedpur
Border Area Mining Department Action-Kapali Ke Gauri Balu Ghat Par Khanan Vibhag Ka
Chhapa Balu Lade Tractor Samet Anya Samaan Jabt” appearing in Sharp Bharat dated
09.01.2024 Versus Jharkhand Pollution Control Board & Ors. — Regarding.

Ref: - 1) JSPCB’s Letter No. B-633 dated 01/03/2024.
2) DMO’s Letter No. 159/M dated 09/03/2024.

Sir,

In Connection with the above noted subject matter, I am directed to inform that the Hon’ble NGT,
EZB, Kolkata in its order dated 02/04/2024 in O. A. No. 60/2024/EZ in the matter of News item
titled “Jamshedpur Border Area Mining Department Action-Kapali Ke Gauri Balu Ghat Par Khanan
Vibhag Ka Chhapa Balu Lade Tractor Samet Anya Samaan Jabt” appearing in Sharp Bharat dated
09.01.2024 Versus Jharkhand Pollution Control Board & Ors. has been pleased to pass certain
directions (Copy enclosed). The relevant portion of which is as follows: -

“5, Affidavit dated 27.03.2024 has been filed by Respondent No.l, Jharkhand State Pollution
Control Board; the same is taken on record.

6. The Inspection Report has not been filed by the Jharkhand State Pollution Control Board.
Learned Counsel prays for and is granted three weeks time for filing additional affidavit bringing
on record the Inspection Report.

8. List on 14.05.2024.”

In light of the above, Sri Ram Pravesh Kumar, Regional Officer, JSPCB Regional Office — Cum
Laboratory, Jamshedpur (Email: - jspeb.jsr@gmail.com, Mobile No: - 89875 94597, 9973749595) is
hereby nominated as the Nodal Officer on behalf of the JSPCB to look into the matter. This is for
information and it is, hereby directed to jointly submit the Inspection Report of the Site in question
with photographs to the Board’s Headquarter, so that, it may be filed before the Hon’ble Tribunal in
time.

Encl: As above.
L Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary

B, i 2 = == T age 35




Memo No....r.B. ~1o1} e Ranchi, dated. . .‘.3.‘.51%“2-0'-1“\

Copy to: Sri Ram Pravesh Kumar, Regional Officer, JSPCB Regional Office Ranchi for information
& it is, directed to co-ordinate with the the Deputy Commissioner — cum — Chairman, District Task
Force (Mining) and the District Mining Officer — cum — Member Secretary, District Task Force
(Mining), Saraikela - Kharsawasn for compliance of the directions issued by the Hon’ble Tribunal
and submit the Inspection Report with colour photographs to the Board’s Headquarter, so that, it may
be filed before the Hon’ble Tribunal in time.

(Yatindra Kiga
Member

KMB Page 352
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B JHARKHAND STATE POLLUTION CONTROL BOARD
SRE>  REGIONAL OFFICE-CUM.LABORATORY, MB/IS NEW HOUSING COLONY

. i ADITYAPUR, JAMSHEDPUR.

i Web Site- jspeb.org/ Phone— 0657-2383241/ Fax- 0657-2383905

s

Hon'bie NGT maner ~ Time Bound(Urgeny)

o~
Ref No: - L' {5 O Bated-‘,.ﬁfré.i%fa Ly
From,
R.P. Kumar

Regional Officer.
Jamshedpur

To,
Member Secretary,

Jharkhand State Pollution Control Board
Ranchi

Sub; - Compliance of the directions issued by the Hon’ble NGT, Eastern Zone Bench, Kolkata
in its order Dated 02/04/2024 in O.A, No. 60/2024/ EZ in the matter of news item titled
“Jamshedpur Border Area Mining Department Action - Kapali Ke Gauri Balu Ghat
Khanan Vibhag ka Chhapa Balu Lade Tractor Samet Anya Saaman Jabt” appeariog in
sharp Bharat dated 09.01.2024 Versus Jharkhand Pollution Contral Board - Regarding.

Ref :- HQ Memo No. 1011 Ranchi, Dated: 19.04.2024

Sir,

With reference 1o the subject noted above, it is to inform that inspection has been done as
instructed Jjointly along with District administration in the matter of Hon’ble NGT O.A. No. 60/20247 EZ)
“Jamshedpur Border Area Mining Department Action - Kapali Ke Gauri Balu Ghat

Par Khanan Vibhag ka Chhapa Balu Lade Tractor Samet Anya Saaman Jabt”

refated 1o news item titled

appearing in sharp Bharat dated
09.01.2024 Versus Jharkhand Pollution Contro! Board,
On the basis of observation made during the inspection, Inspection report has been prepared and being
sent for further needful action,
Enclh: A/g
Yours Sincerely,

i D s
(R. P. Kuniar) =3}
Regiongl officer

Page 1 of1
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Inspection report in the light of illegal sand mining at Gauri Ghat, Adityapur, Gamharia

to Chandil, P.S. Kapali, District- Saraikel Kharsawan, State of Jharkhand in the matter
of O.A No. 60/2024/EZ pending before Hon’ble National Green Tribunal, Eastern Zone,
Kolkata (Tribunal on its own motion Vs State of Jharkhand & Ors)

This matter has been taken up by Hon’ble NGT, Principal Bench in O.A. No. 157/2024 by exercising
Suo-moto on the basis of news report published in Daily Newspaper item titled “Jamshedpur Border
Area Mining Department Action - Kapali Ke Gauri Balu Ghat Par Khanan Vibhag ka Chhapa Balu
Lade Tractor Samet Anya Saaman Jabt” appearing in Sharp Bharat dated: 09.01.2024 which
reveals illegal mining in progress in Jamshedpur Border area. As per the report though the mining
department in a raid tried to arrest the sand mafia engaged in illegal mining but the violators have
succeeded in escaping and some trucks loaded with the sand were seized,

The news item raises substantial issue relating to compliance of environmental norms and
subsequently Jharkhand State Pollution Control Board, through its Member Secretary & Deputy
Commissioner/ District Magistrate, Seraikela have been made respondent in this matter.

Earlier the same matter has been taken up by Hon’ble NGT, Principal Bench in O.A. No. 727/2023
(Now O.A No. 19/2024/E7) by exercising suo-moto on the basis of news report published in Daily
Newspaper ‘Hindustan’ on 25,11.2023 stating therein that there is large scale rampant illegal mining
of sand at Gauri Ghat, Adityapur, Gamharia to Chandil, P.S. Kapali, State of Jharkhand. The article
mentioned that no action has been taken by concerned authorities and heavy machines are being

- used for illegal mining activities. That, there is large scale illegal mining of sand which is being

done from Swarnrekha River at Gauri Ghat which is harming the river. Local Police and
administration is doing nothing about illegal mining as more than 100-500 tractors, JCB & Hywa
are involved in illegal mining of Sand which is being sold openly in market on double price. Due to
the overspeeding Tractors and Hywa involved in illegal mining there are cases of frequent accident
in the area. There was a barrier established by District administration in Sapra main road to curb
illegal mining which has been removed since last one year.

In the light of order passed in Hon’ble NGT O.A. No. 19/2024/EZ a three members
committee had inspected the Gauri Ghat area on 09.04.2024 and submitted the inspection report in
compliance of Order Dated: 28.02.2024 in the matter of O.A. No. 19/2024/EZ. (Copy enclosed as
Annexure- I)

In the light of O.A. No. 157/2024 (Now 60/2024/EZ) JSPCB vide its Ref. No. B.-633 dated:
01/03/2024 had earlier directed the Deputy Commissioner-Cum- Chairman, District Task Force

(Mining), Saraikela-Kharsawan and the District Mining Officer-Cum-Member Secretary, Task
Force (Mining), Saraikela-Kharsawan to submit the Action Taken Report.

The District Mining Officer-Cum-Member Secretary, Task Force (Mining), Saraikela-
Kharsawan vide his letter no. 159/M dated 09/03/2024 had submitted the Action Taken Report
against the illegal mining in light of the order dated 22/02/2024 in the present Original Application.
It has been informed that while inspection on 09/01/2024 at 11:00 AM of the Gouri and Sapra
Balughat located in Adityapur some irregularity, were observed. In the light of irregularity found,

TN : :
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a FIR was lodged in the Kapali O. P. which is Located in the Saraikela-Kharsawan district. The Case
no. of which is 11/2024 dated 09/01/2024. (Copy enclosed as Annexure - II)

The case has been now transferred to the Kolkata Bench from the Delhi Bench and has been
registered as Original Application No. 60/2024/EZ. Jharkhand State Pollution Control Board being
respondent no. 1 had earlier filed affidavit on 27.03.2024 and Hon’ble NGT in its order Dated:

22.02.2024 has directed to submit inspection report in this light and has granted three weeks time
for the same.

In the light of order Dated:02.04.2024 Member Secretary, JSPCB has directed Sri Ram
Pravesh Kumar, Regional Officer to co-ordinate with the Deputy Commissioner-cum-Chairman,
District Task Force (Mining) and the District Mining Officer-cum-Member Secretary, District Task
force (Mining), Saraikela- Kharsawan for compliance of the direction issued vide Memo No. B-1011
Ranchi, dated: 19.04.2024. Gauri Ghat, Adityapur, Gamharia to Chandil, P.S. Kapali, was inspected
on 06 & 07.05.2024 by Shri Sanjay Kumar Das, Additional Deputy Commissioner, Saraikela
Kharsawan, Shri Jyoti Shankar Satapathy, D.M.O. and Sri Ram Pravesh Kumar, Regional Officer,
Jharkhand State Pollution Control Board, Dhanbad. During the inspection Shri Amit Kr. Srivastava,
C.0O., Chandil & Shri Ashutosh Anand, A E.E., JSPCB were also present.

During the inspection following observations were found: -

1. There are signs of illegal mining found at the Ghat as found during the committee visit on
09.04.2024. However, no active mining was found during the inspection.

2. At some places small scale mining of the deposited materials were observed where the
mined-out materials may be screened and collected by the villagers as observed earlier.

3. No JCB or excavation machine/HEMM or their evidences were found engaged in illegal
mining in the river side or at bank

4. Sand deposition at Ghat is sparsely located along the shore and small-scale illegal mining is
being done by local villagers from the river bed as found by the Committee.

5. Raft(donga) made using plastic/tin drum and tin sheets are used for collection of sand from
river bed by locals. 5 such rafts were found inside the river during the visit apart from earlier
destroyed rafts.

6. Five (05) numbers of boats/rafts were destroyed on 07.05.2024.

7. Sand was observed over few rafts made using plastic drum and tin sheets on the river at the
banks which indicates recent activity.

8. Two new small sand stacks (around 200cft) were observed at the river bank which also
indicates recent mining activity in small scale.

9. Two roads which approach the Gauri Ghat kutcha had been blocked using trenches but
attempt has been done to fill the trenches and to use these roads for transportation.

10. Earlier, Sri Amit Kumar Srivastav along with Kapali Police Force had conducted surprise
Raid on 13.04.2024 and found people were engaged in illegal mining at a distance of 1.5
km from the Bridge at Gauri Ghat. During the raid they had confiscated Rafts, Blecha, One
Tractor and Five Mobile phones were found. Rafts were destroyed and the other items were

“handed over to local Thana.
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11, FIR no. 0068 Dated 13.04.2024 has been registered in Kapali OP against Unknown in the
same matter. (Copy Enclosed as Annexure- 11D

From the above description it implies that the carlier illegal mining was being done by locals on
moderate scale using manual labours, rafis/hoat and tractors as found by commitiee during the
carlier visit. During the current inspection it is observed that the quantum of illegal mining bas
reduced but illegal mining is still being done by local villagers in small amount. Therefore,
regular monitoring by local administration is required to stop illegal mining in the area.

Recommendation:

1. Trench should be cut and maintained at appropriate locations to prevent tractors engaged in

transportation. .

2. Local Thana should be made responsible for regular monitoring of such transportation routes
where trenches has been cut to stop movement of tractors into the river ghat.

3. Check posts with CCTVs should be deployed in the area where transportation of illegally
mined sand is being done.

4, Sign Boards must be placed at suitable places in ghat for prohibiting illegal sand mining.

5. Unmanned Aerial Vehicles (UAVs) Drones should be used time to time for monitoring of
sand ghats for stopping illegal mining or unsystematic/unscientific mining being carried out,
identifying and tracing out people involved in illegal mining.

{
Shri Jyoti Shankar Satapathy ~ Shri Ram Pravesh Kumar Shri Sanjay Kumar Das
PD.M.O., Regional Officer, JSPCB, Additional Deputy Commissioner,
Saraikela Kharsawan Jamshedpur Saraikela Kharsawan
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capadi, Bhstricr- Sarnikel Kharsawan, State t;?@j’i%;fs:ﬂ::imml

in the matter of O.A No. 19/2024/E7 pending before Han’ble National Green Ttibunal,
Eastern Zone, Kolkata (Tribunal on its awn motion Vs State of Jharkhand & Ors)

Background

a This matter has been taken up by Hon’ble NGT, Principal Bench in O.A. No. 727/2023 by
exercising suo-moto on the basis of news report published in Daily Newspaper
‘Hindustan’ on 25.11.2023 stating therein that there is large scale rampant illegal mining
of sand at Gauri Ghat, Adityapur, Gambharia to Chandil, P.S, Kapali, State of Jharkhand.
The article mentioned rhat no action has been taken by concerned authorities and heavy
machines are being used for illegal mining activities. That, there is large scale illegal
mining of sand which is being done from Swarnrekha River at Gauri Ghat whick is
harmung the river Local Police and administration is doing nothing about illegal mining
as more than 100-500 tractors, JCB & Hywa are involved in illegal mining of Sand which
is being sold openly in market on double price. Due to the overspeeding Tractors and
Hywa involved in illegal mining there are cases of frequent accident in the area, There
was a barrier established by District administration in Sapra main road to curb illegal
mining which has been removed since last one pear.

In view of the above Hon’ble NGT had earlier constituted a Joint committee vide its order
dated: 20.12.2023 of the following members: - . :

[, Diswict Magistrate, Godda
II.  State Pollution Control Board
1. Integrated Regional Office, MoEF & CC, Ranchi

Hon’ble NGT had instructed the committee fo visit the site, collect relevant information and
submit a factal report within two months and transferred the case to NGT Eastern Zone
Rench as maiter pertains to State of Jharkhand which lies under Junisdiction of Eastemn Zone.

The Case was then taken up by Hon'ble NGT Easten Bench on 28.02.2024 as Original
Application no. 19/2024/EZ and the committee was reconstituted of following members: -

I.  Deputy Commissioner, Saraikela-Kharsawan

1. Senjor Scientist, Jharkhand State Pollution Control Board
Senior Scientist, Integrated Regional Office, Ministry of Environment, Forests and

Chimate Change, Ranchi

118
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Hon'ble NGT has instructed that “The Committec shall visit rhe sites in questwn where

illegal sand mining is alleged to be going on and submit ite viport on affidavit within ome
month. It was also directed that “ in case vinluations ure found, the Committee shall iden iy
the violators s that they may be impleaded in the present proceedings in the array of

Respondents and be Liven an uppwmmw af fie ﬂﬂixg

issioner, Saraikels-Kharsawan, shall be the Nodal
ling the affidavit bringing on record the Committee

b. Accordingly, a committee was constituted with the following members;
1. Shri Rajeev Ranjan, Scientisi-E, Regional Office, Ranchi, MoEF&CC, Govt. of India.
2. Shri Ram Pravesh Kumar, Regional Officer, Jharkhand State Pollution Contro} Bomd,

Dhanbad.
Shri Sanjay Kumar Das, Additional Deputy Commissioner, Saraikela Kharsawan,

Jharkhand.
Smt. Shubhra Rani, S.D.O., Chandil, Shri Sunil kr. Rajwar, SDPO, Shri Amit Kr. Srivastava,

C.0., Chandil, Shri Jyoti Shankar Satapathy, D.M.O. and Shri Ashutosh Anand, A.EE.,
JSPCB also accompanied committee members during the inspection.

Thﬁ Commmee membm mspected/wsued the Gauri Ghat on Swamrekha River sites on

09.04.2024 and facts found are as given below: -

Tractor wheel footprints weére visible on banks of Swarnrekha river on both sides of
Gauri Sapre bridge (see photos 1,2,3) whick indicated tractors ply along the niver.

I

2. At some places in the inactive point bar, small scale mining of the deposited materials

was observed where the mined-out materials may be screened and collected by the

villagers.
As per the discussion with the local people it has been came to know that the local

people are used to collect the sand from the middle part of the river which are sub-
merged under water by using belcha and then collected over the Danga made by plastic

drum and GI sheets, then bring to the river bank and dumped there. After then as per
the requirement, they sale those collected sand. They also told that in one day a group

of six people can colleet one to two tractors of sand.

Ed




+. A kutcha road was observed from the Gaurl Sapra bridge that went towards the river

"
Lk

bark and Gauri Ghat (see photo 6). In addition to this road, two more rosds were

observed approaching the Gauri Ghat (see photos 14,16 & lS)JThis indicates that these

routes may act as conduits for tractor to transport sand from the river bed.

. Sand deposition was not observed at the pillars of Gauri Sapra bridge (see photo,'?) .

mndicating sand has been cxtracted from the river there, but no fresh miining of sand is

being observed in those area.

. Sand was observed over few rafis made using plastic drum and tin sheets on the river at

the banks (see photos 5,8,22,23).

- Snalt heaps of sand were observed at river side at many locations (see photo 9).

. Excavations and sand heaps /accumulations were observed on the banks of river (sce
photo 11,24).

No JCB or excavation machine/HEMM was found durmg inspection and no evidence
of HEMM /footprints observed in the river side or at bank. Also, no coments regerding
such accident was informed by the villagers.

. Large stocks of sand approx. 10,000 cubic feet were observed adjacent to river
Swarnrekha at the Gauri Ghat (see photos, 15,19,20).

. A sieve was observed on the river bank that may be ntilized for sepamtwn of coarse
sand from fine sand (see photo 17).

. The above indicates that illegal sand mining and storage is being done at Gauri Ghat on
Swarnrekha river. It was known that Environmental clearance or CTE/CTO has not
been issued for Gauri Ghat sand ghats at Swamrekha river and therefore the whole
mining, storage, transportation wag illegal.

cAta ﬁiw em the Swarnrekhs river hank, pebbles, stones were also collected in few
sacks which indicated that people are gathering stones/pebbles also from river for sale
(see photo [ () that further damages the river.

14. Large stocks of sand were observed at two places in Gauri village (see photos 25,26&

27,29). M’quremmt ﬁf S-ﬂnd ﬁias‘—ﬁﬁ SR dqnc by the disteict éﬁ#iﬁiﬁ mmpanj'ins
NGT committee nrembers. Geo-cordinates of the above two places are (i) 22°50°12.6™N
86°08'24.0"E (ii) 22°50'12.0"N 86°08'19.0"E. Those stocks are were of quantity 5600

&




6.

17.

=

cubic fect and 3300 cubic feet each and stored on private land insrdciGauri vﬂlagc, bur
no responsible person was found on the site during the inspection. [t was instructed to
District officials to find the persons responsible for such illegal s’Iorage”axid'ta‘ke action
against them ‘ '
The river bank close to the Gauri village is the deposition side of the meandering of“ihe
niver Swarnrekha, where mixed deposits of gravels, sand and mud are observed.

Some local people were interacted during the inspection (sce photo 16): -

i, Shri Rajesh Kumhar, S/o- Ravi Kumar, vill- Puri silli

il. Shri Salkhu Soren, S/o- Chunu Soren, vill- Kalabeira
tii. Shri Niraj Kumar, §/0- Mahendra Singh, vill- Gauri
iv. Shri Ganesh Sardar, vill- Puri silli.( see photos

These people informed that sand is being lifted by'loc‘é}‘ people manually using beicha,
Dhaamaa and raft(donga) made using plastic drum and tin sheets. 5-6 such rafis were
found inside the river. Local people also informed that earlier JCB and Hywa and other
heavy machineries were also used to do illegal mining in this area but it has stopped
since last 2 years as the villagers had profested against the larze HEMM utilisation.
Local villagers informed that since last 2 years only local people are involved in
manual mining from the river and river bed and the sand being collected by labours is
transported through tractors.

District mining officer has informed that in the month of January action has been taken
on 09,01.2024 against the illegal mining. Gauri ghat and Sapra Balughat was inspected ’
by the D.M.O. and irregularities were found. Several tractors, Bamboo, Tin Sheets.
Plastic & Iron Drums were confiscated and FIR Case no. 11/2024 was registered.

(Copy enclosed as Annexure -1)

From the above deceription it implies that the cmall-ceula illegal mining at Cauri
Ghat at Swarnrekha river is being done by people using manual labours,
rafts/boat and tractors. Hlegal storage of sand was also observed during inspection

by committee members.
Note: Photos taken during inspection and referred above are enclosed in annexure V.
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Remedinl steps/ Action Taken:
Following action was taken to prevent illegal/ unauthorized mining from Gauri Ghat as

reported by District officials: -

The Sand Stock at river bank was seized and handed over to Kapali O.P. ; :
F.ILR. no. 0084 Dated: 09.04.2024 has been registered against unknown under sections
07 and 13 of Jharkhand Minor Minerals Prevention of tllegal Mining, Transportation
and Sterage Rule, 2017, under seetions 4 & 54 of JTharkhand ‘laghui Khanij samanudaan
niyamvali 2004 and under scction 414 of IPC. (Copy cnyc*las‘cid, as Annexure -2)

Two Trenches having depth of six feet are being made across the prevailing
fransportation route which gives access to tractors for the transportation of illegally
mined sand. (Photos submitted by District officials enclosed)

Four (04) numbers of boats were confiscated and destroyed as reported by district
officials.

F.LR. no. D085 Dated: 09.04.2024 has been registered against Shri Bablu Singh, s/o-
Shri Hazari Prasad Singh, at- village Gauri, Kapali, Chndil after enquiring about one of
the the illegal sand stock {22°50'12.0"N 86°08'24.0"E ) which was found stocked inside
the Gaun village under sections 07 and |3 of Jharkhand Minor Minerals Prevention of
illegal Mining, Transportation and Storage Rule, 2017, under sections 4 & 354 of
Jharkhand laghu Khanij samanudaan niyamvali 2004 and under section 414 of [PC.
(Copy enclosed as Annexure -3)

F L.R. no. 0086 Dated: 09.04.2024 has been registered against Shri Gholu Singh, s/o-
Shri Harendra Prasad Singh and Shri Vined Singh, sfo- Shr Trilok Nath Singh at-
village Gauri, Kapali, Chandil after enquiring about one of kt‘be the illegal sand stock
(22°50°12.0"N 86°0824 0"E ) which was found stocked inside the Gauri village under
sections 07 and 13 of Jharkhand Minor Minerals Prevention of illegal Mining,
Transportation and Storage Rule, 2017, under sections 4 & 54 of Jharkhand laghu
Khanij samanudaan niyamvali 2004 and under section 414 of IPC. (Copy enclosed as

Annexure -4).

r
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Deruand of sand has increased over the years duc to significant infrastructure development
i the country and also states (including state of Jharkhand). The legitimate supply of sand
has not been enough to cater to this demand growth.

1. District officials, District task force should take strong action against persons engager
in illegal mining, storage and transportation of sand in the said ghat. Such actions in regular
interval will act as deterrent and people may fear to engage in such illegal activities '
2 Trench should be cut at appropriate locations to prevent tractors engaged in illegal

travsportation. Few check posts with CCTVs can be deployed in the area where there arc

reports of illegal sand mining.

3. Mining Surveillance System (MSS) may be implemented to prevent such illegal
mining,

4. Unmanned Aerial Vehicles (UAVs) / Drones may be used for menitoring of sand
ghats in the districts. If illegal mining is being carried out or unsyslematic/unscientific
mining is being carried out, etc. can be known traced out easily.

5. Recommendations of High-Power committee should be considered while framing the
monitoring mechanism by State Govemment (As given in page no 41, 42, 43, 44 of
Enforcement & monitoring guidelines for sand mining issued by MOEF&CC in year
2020).

6. Since demand of Sand is ever increasing and production of sand from river is not able
to fulfill the demand, it is essential that states should look for alternative of river Sand
such as M-sand (Manufactured sand) and produced from coal overburden. (Described in
details, m sand mining framework prepared by Ministry of Mines, Government of India).

AT Fo e
Shri Ram Pravesl Kumar, Shri Rajeev i{anjan Shri Sanjay Kumar Das
Regional Officer, JSPCB, Scientisi-E, RO Ranchi, Additional Deputy
Dhanbad. MoEF&CC, Govt, of India Commissioner, Saraikela
Kharsawan
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swees  JHARKHAND STATE POLLUTION CONTROL BOARD
o>  'OWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

“” Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
By Email Hon’ble NGT Matter
Time Bound (Urgent)
Ref N0 vevniinass Ragichi, Dated. ..., .cciun i st
From,
Yatindra Kumar Das,
Member Secretary.
To,

The Deputy Commissioner — Cum —
Chairman, District Task Force (Mining),
Saraikela-Kharsawan.
The District Mining Officer — Cum —

- Member Secretary, District Task Force (Mining),
Saraikela-Kharsawan,

Sub: - Action Taken Report against the illegal sand mining in light of the order dated
22/02/2024 in O. A. No. 157/2024 in the matter of News item titled "Jamshedpur Border
Area Mining Department Action - Kapali ke Gauri Balu Ghat par Khanan Vibhag ka
Chhapa, Balu lade tractor samet anya samaan jabt" appearing in Sharp Bharat dated
09.01.2024 — Regarding.

Sir,

With reference to the above noted subject, it is, to inform that the Hon’ble NGT, Principal
Bench, New Delhi on dated 22/02/2024 in O. A. No. 157/2024 in the matter of News item
titled "Jamshedpur Border Area Mining Department Action - Kapali ke Gauri Balu Ghat par
Khanan Vibhag ka Chhapa, Balu lade tractor samet anya samaan jabt" appearing in Sharp
Bharat dated 09.01.2024 has taken the matter for hearing and passed the order (copy
enclosed). The OA is transferred to the Eastern Zonal Bench for appropriate further action.
The matter will be listed before Eastern Zone Bench at Kolkata on 02.04.2024,

In light of the above, it is, hereby directed to submit the Action Taken Report against the
illegal sand mining in light with the above said News Item appearing in Sharp Bharat dated
09.01.2024 to the undersigned by 15/03/2024 so that the Response may be filed in time
before the Ho’'ble NGT, EZB, Kolkata.

This issues with the approval of the Competent Authority.

Encl: As above
Yours Sincerely
Sd/-

(Yatindra Kumar Das)

NMember Sccretary

Memo No. B=623 Ranchi, Dated. . Q‘.l.&%)ﬁ:@.‘n{

Copy to: The Regional Officer, JSPCB Regional Office — Cum — Laboratory, Jamshedpur for
information and it is directed to follow up with the District Task Force (Mining), Saraikela-
Kharsawan and get the Action Taken Report at an earliest.

4 ¥ P,

&2, e (Yatindra Das)
7 G Membe KF&W

£ N

CLkMB/I0 O\ pA LY S




48

HARETS GIhIT z
CIE G CIC I L I :
e E=e FEie™, S-SRl

w59, /e0, et O3/0%/2934,

oo = U=,

TREASAT-EAE! |

it i FAR a9,

T a9k,

RS o IgHoT Mg U,
gar = |

o Action Taken Reoprt against the illegal sand mining in light of the order dated 22/02/2024 in O.A.

No — 157/2024 in the matter of news item titled “Jamshedpur Border area Mining Department
Action — Kapali ke Gauri Balu Ghat par Khanan Vibhag ka Chhapa, Balu lade tractor samet anya
samaan jabt” appearing in Sharp Bharat dated 09.01.2024 — Regarding.

U - ST TS HEAT Ref. No - B - 633, Ranchi, [3TI<F 01.03.2024

w@wﬁwmﬁﬁ@w%mﬁ@am@m%ﬁs

News item titled “Jamshedpur Border area Mining Department Action — Kapali ke Gauri Balu Ghat par Khanan

Vibhag ka Chhapa, Balu lade tractor samet anya samaan jabt” H HeToe e B9 09.01.2024
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SR N.C.R.B (wr.efY. ame ot
N W I e -l)

ELBE——LME!BMAIJQN_@&QBI_

(Under Section 154 CrP.C)

- waH guer fgyE
(¥RT 154 25 ufinar wigar aga)
1. District () @ P.S. (arm): mifer Year (ad): 2024
FIR No. (m.3.f. .): 0011 Date and Time of FIR (7. F.h fomtw ey qHT): 09/01/2024 18:005
2 (S 'ffmr“"““"“‘“x:f‘s‘z“mm""“‘"“““"r:::::t:;;::;":‘::::::::ééaa'az'iﬁy‘}?}_z::““t;
e _ WIE®1860 414

3R sferor Fraw, 2017 o
——
3. (a) Occurrence of offence (smavyer &} "e);

1. Day (fe=):mimerarc Date From (Rerim @ ):09/01/2024 Date To ( Retiss am ) 09/01/2024
Time Period (gmzr et ugr 4 Time From (gwz & J:11:00 8% Time To (993 T): 11:00 ¢
(b Information received at P.s, (a7 STET =T yey )

Date (Rerie ):09/01/2024 ~ Time (§99):18:00 7
(c) General Diary Reference (Ot sl ):

Entry No. (ufaf %.): 002 Date & Time (femiss aiiy HA):00/01/2024 19:14 3

4. Type of Information T w raR): Ry '
5. Place of Occurrence (FTeaTeegm): .

1. (a)Direction and distance from P.S. (a7 G 3R fEem ) & -uf, 26 Beat No.(dfiz &.);
(b)Address (Tam): Gouri Balu Ghat Kapalj ,
(c)in case, outside the limit of this Palice Station, then (@l arr Ty 3 15T § &):

Name of P.S. (o7 57 q19); District(State) (Ryar (Tr=a));
¥ o
Wy ~
‘i » : » ,\ . :
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N.C.R.B (mf*r,fwﬁ)m

s

t [ Informant (ﬁa‘rm’rzm*fmﬂqmﬂmf ):

() Name (s Sanny qumt 3
s by m) i} ):1093 (d) Natlonalily (argrae )
(c) DatefYear of girth (ot R/ ):

(o) UID No. (Y 4.):636308063931
(f) Passport No. (urE He):

f1ssue (I WY W AT ) J— A
{ ):’;ﬂ:;;h {Ration Card,Votor 1D Card.Pnssport.u|‘pkml13:,bwﬂy|ng Llckww P
g = R TR B Ao O e W IR R

Pramod kumnr gahul

pPato of lusuo (carfl arel 1 forfu):

detalls (ROT " i et ekt S

%":No.(‘ﬁi,ﬁ.)i 1d Type (989 ud il WHTT) {Id N (

‘ y' : ‘ M}wi\\‘w\-)r‘m’uwm/«fwﬁw Au)‘w'wwwm A RIASE I W»«,ul,.vam;,wyw,wwMy,(,”m,i
}j},&?ﬁ{?ﬁf}g{;ﬁ s S jiia Khanan Karyalay ﬂ@mﬁgm@gﬁ@ =
= e o Karyaloy X AT A E I
{ Occqpation (wa‘am): ‘ |
() Phone number (O T.J: Mobile (yerTEe 4.):

, % 77 <
7. Details of known!suspectedlunknown accused with full particulars (wrrer / o feer [ SIS g q
Fyor whd auiA): :
Accused More Than (3T Sy T § AT B ay de):

Xglﬁgf(g.mrﬁame (=) |Alias (.. Mﬂ;siﬁ?r;\me?ﬁ?atm “|Present Address (ar<taT
VR |

b e I .
5. Reasons for delay in reporting by the complainant/informant (Rl / gaaTaf g e d
= =R T S

o. Particulars of properties of interest (garia geuid & TRrem):

- S.No. Property Category Property Type ( Description (Ferarzur) Value(in Rs/-) i
o () poserietion Bl

40 Total value of property (Iﬁ Rs/-)-avafd & A q\m(ﬁﬁ) |
11 Inquest Report / U.D. case No., if any (17 e R | . & g, 9 AL ):

fslﬁbf”(%.i"if)”?u‘iﬁé”ﬁﬁ“ﬁi”b’é?({fé—‘fﬁ”qm””‘”:”%ff)"”"' ';

42.First Information contents (WZH g1 444 ): ‘
Fa ¥ ZN000 TR ZpTet T sty et ey 2h e H, mrEverr I R gy § waugern

e § T e feerman og.o1.24ﬁgafamm11:noaﬁamgmmmﬁmm%sm 07/ 0
e R 03.01.24 % g1 HTA U P 35 it & e & Rt 04

el % W
am@amﬁ%mmﬁﬁﬁmmﬂm gur 3 s T T e U ENT BT
= T RN g A8 § 4] SeeHd H 2 17 U 9 T 735 ST Model No-735 ST

rgan S99 50- 30.1355/SFG 18110 AFY H0- MBNAN4BADPTH12110 g ot aeg 7 100
B wrE o} & zror iy e} e g s T gfe o 3 SEt Y I A afdh
Mﬁhgﬁg&mﬁ?g%mﬁﬂmmﬁm?mmémﬁfgw

el &l U ATAT Eﬁqliﬁlﬂélazl
04mmaarmwrrm:mwmﬁé%mm@ﬁﬁﬁ%ﬁ%ﬁ%@gm
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(=

N.C.R.B (g=1. 4}, 3me.#f1)
LLF.-l (qdhvpa e wrd -)
et et arder yiter el B g ardw wa & aney g wlisr win et uRager e o g B ) wge
wzﬁquamﬁxmu\ﬂemi TR ailler geweTe i s gy B S gircds wg after
wrgeraframrae 2004 weiferr ¥ P 54 (2) B trger Streree ey weny wredt o g Rvar g
e GC QW Wyl @Y e o R vrar sy atey Mot go urg g S i gfew ae &

ETS & WU > Wi @ SRS wy b aareer Pranredt 2004w i & Fraw 54 (2)
mmmmmﬁ}mmﬁaﬁﬁg&ﬁgﬁmm (srfY gEi weron) ardy W uiverge waf 3 MMDR
e 1957 Y uwy 4 ¥ Feeterst B mar § vdt MMDR wae 1957 6t g 21 3 aga s § g §
WIUE /g wieet earger Pt 2004 ura w2hes & Fraw 04 e 54 91 geeed § , The
Jharkhand Minral Prevention Of lllegal Mining transportation and Storage rule 2019 %
09 T Wt Feee § 3 argdier & R ST wvera/ A 3 e et s s eofedt 6 Rreg Sule
urarait PraY & eger wmafies 6t 2=f we B por 5% | wh e R @ gerfted wrader-aaat
Su- 31 af gar Ren a== sy |, o yﬁﬂzmﬂ@l636398663931

13 Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at

Item No. 2.(Y Y @} : 9fh Iudies sraerl & oot aear @ fs aroay = & adar
wH.2AIeATuI Haga § |)

(1) Registered the case and took up the Investigation: s or (3T)
(wacor =t R o af srier 3 Ry P ): ‘
(2) Directed (Name of 1.0.) (srigr aifernT®Y @1 5117): Shanti Minz
Rank (4T):Asst. SI (Assistant Sub-Inspector) .
No.( #.):2005251 to take up the Investigation (&Y Sit=r arga yra & A7 & g e Ry wan) or
(3) Refused Investigation due to (siter % farg ): -
or (% =R F Rear a1
(4) Transferred to P.S.(aT=): District (FFrem):
on point of jurisdiction (@Y @Tfdr@< % Frwr geataf@) .

F.LR. read over to the complalnant / informant,admitted to be correctly recorded and a copy given
to the complainant / Informant free of cost. (Rraraasaf / ammaal w1 wafirdt vg @ gars nf, adh
&Sl g% mra 3R g% widY Frggees Rt @ & w3 |)

R.0.A.C.(3R. ait v .4}.)

14 Signature/Thumb impression of the complainant /
informant.(fraTaraeraf / qaamsal & geares / s w1 Pram):

15 gate and time of dispatch to the court (3cTorar & : C/kgﬁo/a\)
oy &Y feiaw & awa): 03 {
, 01 |y
Signature of Officer in charge, Police
N Statlon (amT vl & geaian)

Name DINESH THAKUR
Rank S| (Sub-Inspector)
No.(d.):110183546004
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(9

N.C.R.B (U4 3m.8fl)
LLF.- (qfigar sty wie 1)

Kfphimsint to item 7 of First Information Report (waw g RdlE & we 7 doru):
Physical features, deformities and other details of the suspect/accused: ( If known / seen)

(@i ) it &t i Ry, Rpfrat ok o Ferercor : (af; ey 1 ar ra))

‘ Sh A, Ification Mark(s) |

' S.No.(%.4.) Sex |Date/Year of | Build Height Compflexlon Ident |

; ; (ferm) | Birth (974 | (srirare) (ems.) (@7 (an) (g g ) |

R/ af) @) | : .

[ o 1 2 3 4 5 6 7 |
e __ BERNER o
~ Deformities/ Teeth | Hair (a7e7) Eyes (37d) Habit(s) |- Dress Habit(s) (vg=ran)

. _ Peculiarites | (gta) (smed)

(il Rfdeand) -

(R 8 ; 9 10 11 12 13 LR

e NS S B LS

. Language Place Of (T wa77) ¥ Others (3r=7)

i {Dialect ;

(S 5 T (qwrRmi(Edg | ()
Pram) | ey

14 15 16 7 18 19

! Burn Mark | Leucoderma | Mole Scar (979 )Tattoo (T
L)) ?m?‘ &t

i

20

bl e

These fields will be entered onl
suspect/accused.

(35 &7 vt of Rig st af Rrararaaf TR whever & a1X A W U AT 399 Al
%’rmanﬁéj’r%l) : : ,,Q ity .

y if complainant/informant gives any one or more particulars about the

A

AN
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A d T
o " Fie 2 : i

N.C.R.B (Ta.dl.amsl)

3 LI (whre sire e -)
FIRST INFORMATION REPQRT.
(Under Section 154 Cr.P.C.)
ey e Ravé
errer 154 &5 aiear afger & aga)
1 District (e s P.§, (are): enieder Year (ad): 2024
£IR Ne. (R 10083 Oate and Time of FIR (v fe & Rt afre wwr@): 13/04/2024  21:108R
2 SNo.(m®) . ol IR f . Sections @) .
o m"mwwﬁm B e i
3 | FREE Y wh waaﬂﬁmraaﬁ 2004 = 54
: SICSE TR (S T W 4, aReE 7
NI wEr) wad, 2017 Minie b DR AU o DO IR RS
3 S ey Eee e T, Tt 13
s sz e, 2017 o RS :
3. {arGueurrence of offence (MY Y T

1. Day {F0a) 81 Date From (Ria @ ):13/04/2024 Date To ( fo=Tia @ ): 13/04/2024
Time Pectod (972 o 4 Time From (¥9d & ):11:00 &%~ Time To (983 d&):11:00 CES

b tnformution received 2t P.S. (eﬂT{T Sl 'GL‘TT-"-IT g §§)

N ‘F.

Date (REFTE P15i02:2024 Time (GAA):21:10 &
{c) Genaral Diary Reference (UoTHAT §&H ):
s Entry No. (W2 .): 001 Date & Time (e 3R m 13/04/2024 22:45 =

i. Type of information (E{@HT o Eﬁﬁﬁ) faRa .
3, Ptace of Occurrence (RTHTRUA):

1. {a)Direction and distance from P.S.(4™T 8 g0 Sﬁ'(ﬁm, igw-gd, 24 Beat No. (‘ﬁ'EE’ Je
{bjAddress {uaT): Gouri Ghat Kapali

{c¥in case, ouisics tne limit of this Police Station, then (@i 279 Hw1 & aTgx g a1):
Nan: of P.S.(4T9 &1 STA):  Districi(State) (R (t=2));
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g, Complainant / informant (Fremrararamart g aranat ):

(a) Name (TT9): Amit kumar Shriwastav
() Father's/Husband's Name(frer / afe @1

(c) S8tkivear of Birth (s farfar / e ):1989. (d) Nationality (TETZ@T)HRT
(¢) UID No. (g3n&eY ¥.):751383454459 =
(f) Passport No.(qTEUIE ¥.): Date of Issue (S8 @A @i fafa):

Place of Issue (ST YA &1 €T )
{g) [d details (Ratlun Card,Voter ID Card,Passport,UlD Ne. Drwmg Llcense,PAN)

S.No.(.¥.) Id Type (Tg=T T T WA L] Number (TgaT SE2T)
{h)Addres:, (7aT): g s e st L R
o adRe T Jey - o, Co C_ﬁandilu;ﬂliriﬁ,ﬂlléafiﬂI,'iﬂli@'g, AT

T T eawar 1C @) Chandllﬁ%ﬁwmw SRR e

(i} Occupation (FTIHTY):

(i) Phone number (Y H.): : > Mobile (FTEMSa €.}

7 Details of known/suspected/unknown accused with fuli pamculars (rer / gy / = 3!‘@!13[,?6 6T 11:?
ferercor wiga af=): ‘

Accused More Than (31T 3TIGT Us ¥ arfdre gt at Hean): S s Pt SR
:8.No.(3. ;Name (319)  Alias (w)pRelatlve s Name (ﬁ&?TE:TI FH |Present Address (adam= i

33:). SELIO: et il ) :
- Unknowm .} ; : j
8. Reasons for delay in réporting by the complainant/informant (ﬁrib‘raﬁﬂiﬁf!qu mf‘ﬂﬂiﬁ'ﬁﬁ
zf @em & @)
9. Particulars of properties of interest (eaftFora grafy &1 fRer):
"S.No. Piuperty Category  |Property Type (@Fafd|Description (frarcer) .~ |Value(in Rs/-) |
() (@i gl |=AT weATR) »

s (1= (T #))
10 Total value of property (In Rs/-)-a¥ail @1 el Jed(T ﬁ)

11 Inquest Report { U.D. case No,ﬁany(qqmﬁ&f‘(ﬂélgﬁ WRTT G., Uﬁaﬁ%ﬁ)
S.No. (%.9.) 'UIDB Number (qa"rmq)

12.First inforn.ation contents (JIH YT 2T ).

e siee aftrerdy, anfoge o ¥, o pey, 3, sl it
HETe, Wﬁwmwaﬁm%ﬁﬁﬂmwmagwmmmﬁaﬁgamm
13.04.2024 1 qertgs] 11:00 &1 T SE oR HeTel! AT GRS et 3wy sfteres sTom 3
BITATE & 4 g1 & vt 1.5 RR0M0 areex i 3 g1 7 % 3meR § e I R
1 Ara T i aﬁrmaﬁg%naa%wmﬁﬁgam:@%gq&sﬁz( egqaﬁt)mn
Ty g O mmgwmmwm?ﬁwéﬁwgmmxm?m%wﬁ@?ﬂawgﬂm
mgmézﬁrm-@zﬁu?tmammzow 0T JoTel A S T el Fere-3 e e
UTenge (Wihe-iTeeT o7 & M| @ derdel/e 1 T Vivo ot @1 Hramder/AimT T7 @ Vi
mméﬁ'/g%mmlteimm/ammiﬁwwoﬁa@a ) & Jio Company @1 Sim Rrad %
; 899185604005147931a7aﬁﬁr%a‘aﬁﬁmm m’rmﬁmﬁam%a’nﬁzm%nmzvamém
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|

N.C.R.B (Tr.dt.amdh
TLF.- (qhigpe Sirer T -1)
= el wrerr v el A i S Y e e w S v e, 5 HYarEsT T, agmafﬂ?,a’oﬁﬂﬁ

aves s e mrer B TR e e s et wpde R g B . anie B 6 31y & T ST

& e save wrel @fAs wme Fammee 2004 (T o) ¥ fram 4 get 54 91 The

Jharkhand Mineral Prevention of llegal Mining Transportation and Storage Rule 2017 % P

7 et 13 T2 S YE %mmﬁ/ﬁmh%ﬁmamm%%ﬁgammﬁ%ﬁ%mmaﬁﬁaﬁmﬁ

s gron R ST an- el (e guie are) 13.04,24 3700 i enfozenane 1-7513
5345 4452

43 Action takun: Since the above Information reveals commission of offence(s) ul/s as mentioned at
ftem No. 2.(s waft srdarg) : i{ﬁiﬂﬁ?ﬁﬁﬁﬂv‘tﬁamm% 5 araerer LR B TUHT
TEg. 2 ¥ IeRE T H aga g |)

{1) Registered the case and took up the investigation: or ()
{weror &=t oy T iR st & Tera form mar ):
{2) Dirccted (Name of 1.Q.) (g sifereaTdy &1 77H): Hiralal Mundu
Rank (0g):Si (Sub-Inspector)
No.{ §.):RNCPOL. to take up the investigation (@ srre Sro ure A ﬁft ¥ forg Frda e @) or
(3) Refused investigation due to (ST= & foa): i
' or (& '\*»ITUTE'TER%TIT?H) ; /
. (4) Transferred to P.S.(a791): District (rem):
on point of jurisdiction (@Y &TTAHR F IO gEATAT) .«
F.LR. read over to the complainant | informant,admitted to be correctly recorded and a copy given

to the complainant / informant free of cost. (FRrsmaasaf / GRICT UL wrafihl ug a TS Y,
==l g m 3ﬁzmaﬁ¢rﬁe@mmﬁmﬁfﬁﬁnﬂn‘ , :

R.O.A.C.(1T. 30 .7 V)

¥ +4 Signature/Thumk impression of the comp’l‘a‘i'ﬁént‘lu .

informant. (FRrerarerc | FEFTThTT & GEATEN / B e

15.0ate and time of dispatch to the court (3reTerd & pAIE
Yooy i feais iR gEa): : : :
i : zfodlon-
Signature of Officer in cﬁa\'ge. Palice
Station (T e & gAY
Name Varun Yadav ‘
Rank Sl (Sub-Inspector)

No.(&.):110144413532
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@,

06 Bt S S e it N.C.R.B (w4, ame, )
.LF.-1 (Yt stfer wmf 1)

Atiachment to item 7 of First Information Report (Wu# =1 iié % we 7 doru):
Physical features, deformities and othar detalls of the suspect/accusad: ( If known / seen )

i 7 adivge & arrfifen frdteerd, Rrpterat siie arer Reacor » (2l smer ) 2 )

S.No.(m..) | Sex |Date/Yearof | Build  Height  Complexion ' lIdentification Mark(s)
o) ' Birth (=8 | (sF1Te2) (cms ) (e (Tm) ; (agar =g )
; | R ad) (@) i
1 2 l( 3 4 5 6 7
v i R e i st i P SRR, R — e
Deformities/ 'Teeth Hair (aTe1) Eyes (a7Q) Habit(s) Dress Habit(s) (4g=maT) |
Pecuhanue., | @R ' { (ame) i
( , I DR i B ;
9 10 l 11 } 12 13 g
: 1 , ; g
Bt atal oy
Language | ; ~ Place Of (& AL, N “Others (a=a)
[Dialect Burn Mark Leucoderma| Mole ’Scar (ara )Tattoo ('fﬁ: 31,72 !
(wraifeed) |  (rrea) T NG i
- e E ' N | |
17 ey b e 1.8 . v K] .,.‘i..g.m.. - ,_,,,L% PO - 20

14 AR '15

These fields will be entered only if complainant/informant gives any one or more particulars about the
suspect/accuized, S
. (gg & ﬁa’”a‘t_f;zgﬂ Ty \rn(mu‘r‘z:f‘m.raﬂarrf/qaqmﬁr H%ﬂ/aﬁrgfﬁaiaﬁﬁaﬁéwmaﬂﬁ arferen
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N
$% S o E
E*’J\;. w@mﬁwa%ﬂéaﬁm%%ﬁsﬁﬁwsﬂamﬂm
B SRS, Tfvee feTic— 13.04.2024 Y JaTE 11:00 gor RY TTE TR HuTel!
gg_g oI QT et o W Sl BrEr &g T & 9 ¥ g ¥
DS ammmsﬁsoﬁrowawzﬁmﬂé’rzﬁmﬁa@wrﬂwﬁgq
A @Wﬁﬁmmﬁg@ﬁmﬁg@awﬁmﬁﬁg&
e B o aﬁﬁﬂ#gﬂﬁ@?(mﬁ?&ﬂ?ﬁ@ﬂ?)ﬂﬂﬂlmwa@m gall
‘*Jfg_g_ mqﬁwwzﬂqmmgwwwwzﬁmﬁwéwm
T I sﬂa@aﬁg@ﬁﬁm@aﬁlmﬁmzocmmwwﬁm

S Bl wgﬁmazma%wﬁﬁﬂqﬁrs‘a(ﬂqﬁ—fﬁa%ﬁwWMlaﬂ
23> nﬁzrrs‘a/mmiﬁmvwomﬁ‘rwmréa/:ﬁww @1 Vivo
33 s AEEd /a8 1 @ Itel Harser /ot T &1 Vivo AeEEd ) W Jio
2 3 2 Company @I Sim frad £0916560400614703157 Sifdpa & Sied fawal T,

9 = ﬁmﬁm@mv@aﬁﬁmﬁlmaﬁ?ws‘mﬁo@'mm
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